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HON. SPEAKER: Shri Rajesh Ranjan, please go back to your seat.
...(Interruptions)

SHRI M. VENKAIAH NAIDU: Madam, this is not the way. It is a sweeping allegation which has been made. I condemn the
allegation....(Interruptions) Some people are unhappy because the country is safe and secure under the leadership of Shri Narendrabhai
Modi....( Interruptions)

Re: Need to discuss rising incidents of communal riots, violence, and polarization in various parts of the country

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, since morning we have been raising the issue of Adjournment Mation. The hon, Speaker told that
she will consult with the Government, come back and inform the House. We want to know about the decision because unless that subject is taken
up or the problem is solved, it will be very difficult for us to participate in the debate. Therefore, I request you, in the interest of smooth running of
this House, to agree for discussion today or at least tomorrow so that we can discuss the issue pertaining not only to minorities but also the violence
that is going on against them across the country. We also want to know the response of the Government in this regard.

When we would have a discussion on it, many incidents will come up. It is not as Mr. Naidu told us, 'what is happening, where it is happening'. I do
not want to create any controversy again by repeating all those things. While discussing this issue, we, other party leaders and they themselves
would know about it. They can reply on the issue in a better manner as to where it happened, why it happened, who is responsible, who is not
responsible. We have got certain statistics, which they will try to revert. Therefore, kindly allow a discussion on it. We have also submitted a letter
and I think you would be kind enough to take this up.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Chairman, Sir, I do not have the habit of standing when some senior hon. Member is speaking. That is
why, in spite of your looking at me, I was just sitting and waiting for Mr. Kharge to complete his submission because he is also a senior leader of the
larger Opposition Party.

HON. CHAIRPERSON: It is a good habit.

SHRI M. VENKAIAH NAIDU: Sir, I have made it very clear that the Government is ready to discuss each and every issue provided if it fits within the
rules of the House. Let the Congress leader or anybody give a proper notice. Let the Chair go through it. If the Chair decides that there is a need to
discuss about communal violence across the country or different parts of the country or some parts of the country or in whatever manner the Motion
is drafted, we can have a meaningful discussion on it.

My only plea to all parties, including the Congress Party is that — you have been in powers for years, I am not criticizing on that account — we have
to transact the business of the House. Please allow the Question Hour to run and whatever is listed in the business, let it also be taken up. Then, if
you give a notice, let the Speaker admits it. If the Government is willing to accept it, we will also participate in the debate. There should not be any
problem on that count.



SHRI MALLIKARIJUN KHARGE : The question is whether the Government is going to accept it for a debate and at what time? If that is told, we are
ready to cooperate. There is no problem. ...(Interruptions)

Sir, as you have suggested, I have already met the Speaker and discussed with her for nearly 15 to 20 minutes. She also agreed. The only thing is
that the Government should agree. Then only, she can take it.

HON. CHAIRPERSON : Shri Kharge, what the hon. Speaker has informed is that the notice she has disallowed was a notice for an Adjournment
Motion, but notices for discussion under Rule 193 have been received and the BAC will decide the date. That is what she has informed.

...(Interruptions)
SHRI MALLIKARJUN KHARGE : Hon. Chairperson, Sir, already the BAC has met yesterday.
14.06 hrs (Hon. Speaker in the Chair)
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HON. SPEAKER: It is okay.
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HON. SPEAKER: Now, please let the House go on.

SHRI E. AHAMED (MALAPPURAM): Madam Speaker, may I just remind you that there are well established conventions of this House as to how, in
such a situation, it is to be taken and how it is to be sorted out? We, of course, have to follow the rules and regulations. I do agree that rules have
to be followed. In such situations, these should have been avoided. How should they have been avoided? As the hon. Speaker, you are of course
cooperating. ...(Interruptions)

FTotofter 3reR1gt & ol e areret al ordt fosem

SHRI E. AHAMED : You have to take the sense of the House also. If you give an opportunity to leaders of various parties, it would have been solved
then and there. It should not have been delayed like this. We have well established conventions in this House, which have to be followed. That is the
reason why we have these conventions.
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At this stage, Shri Rajeev Satav, Shri Dharmendra Yadav, Shri Rajesh Ranjan and some other hon. Members came and stood on the floor near the
Table



